
EFORE THE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 

ORIGINAL APPLICATION NO.61 OF 2025 (WZ) 

Supreme Pallacio Co-operative 

Housing Society 

Versus 

State of Maharashtra & Ors 

........ Applicant 

...... Respondents 

AFFIDAVIT IN REPLY ON BEHALF OF 

RESPONDENT NO. 3 PUNE MUNICIPAL 

CORPORATION (PMC). 

I, Jaywant Baburao Pawar, Executive 

Engineer of the Building Permission Zone 3 

Department, PMC of the Respondent Corporation 

having my office at Pune Municipal Corporation 

Building Shivajinagar Pune do hereby state on 

solemn affirmation as under: 

(1) I am working in the capacity of the Executive 

Engineer in the Pune Municipal Corporation. I 

am filing this Affidavit-in-Reply to oppose the 
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contents of the Application preferred and 

reliefs sought by the Applicant in the above 

captioned matter. I am filing this present 

Affidavit-in-Reply to oppose the grant of any 

reliefs to the Applicant as prayed in the 

present Application. I crave leave to file a 

further Additional Affidavit in Reply as and 

when sought necessary. 

(2) I am authorized by the Respondents to file this 

present Affidavit-in-Reply 1n my official 

capacity and as such I disassociate myself 

from any personal assertions made against me 

by the Applicant in the present Application, I 

have perused the documents brought on 

record by the Applicant and have understood 

the contents of the Application and based on 

the documents and information available in 

relation to the said issue. 

(3) At the outset, I deny each and every averment 

and allegation made in the present 
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Application, which is contrary to and/ or 

inconsistent with what has been stated in the 

present Affidavit-in-reply and nothing stated 

therein shall be construed as an admission for 

the want of any specific and para -wise denial 

or non-traverse unless and until the same is 

specifically admitted hereinafter. 

(4) I say and submit that present application 

pertains to violation of Air and Noise Pollution 

and C&D Waste from the residential and 

commercial building done by the Respondent 

No. 4-Project Proponent M/ s Advik Real Estate 

LLP at Survey No.291, Village Baner, Taluka 

Haveli, District Pune within the limits of 

Answering Respondent. 

(5) At the further outset, I say and submit that the 

Applicant has filed the present Original 

Application seeking the fallowing reliefs: 

1. Direct the Project Proponent to implement 

adequate measures for control of noise and 
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dust emissions as mandated by EC 

Condition XVIII; 

2. Direct the Project Proponent to ensure that 

no construction debris or other C&D Waste 

is deposited on drainage covers, in 

adherence to EC Condition I and II; 

3. Impose penalties upon Project Proponent for 

violation of EC Conditions I, II, and XVII, i 

adherence to the Polluter Pays Principle 

per S. 20 of NGT Act; 

4. Direct the Respondents Maharashtra State 

Government to suspend the EC dated 

30.08.2022 until adequate pollution control 

measures are implemented and penalty 

amount for violations are deposited by 

Project Proponent; 

5. Impose Costs of litigation upon the Project 

Proponent; 

(6) I say and submit that essentially all the reliefs 

as prayed for in the Original Application are 
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against the Project Proponent, Respondent No. 

4-Project Proponent. However, the Answering 

Respondent has monitored the compliance of 

Construction and Demolition Waste. 

(7) Preliminary Submission 

I say and submit that the aforementioned 

project falls under the Answering Respondent 

limits. Pune Municipal Corporation is the local 

authority within the definition of the 

Maharashtra Municipal Corporation Act, 1949 

and as such is the Authority granting Building 

Permissions under Maharashtra Regional and 

Town Planning Act, 1966. 

(8) I say and submit that the Project Plans are 

sanctioned on the application made under 

section 44 of Maharashtra Regional and Town 

Planning Act, 1966 through a licensed 

Architect, thereafter proposals are sanctioned 

under section 45 Maharashtra Regional and 

Town Planning Act, 1966. 
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(9) I say and submit that aforementioned project 

is sanctioned by the Answering Respondent by 

the CC/2392/22 dated 09/12/2022. 

(10) I say that the officials of Answering 

Respondent had visited the site in question on 

and cautioned the No. 4-Project Proponent to 

abide the compliance of Construction and 

Demolition Waste under the Construction anGt· 
'&·r 

Demolition Waste Management Rules. In spi 

of Answering 

Respondent No. 

Respondent 

4-Project Proponent 

continued with the violation of Construction 

and Demolition Waste under the Construction 

and Demolition Waste Management Rules. 

Therefore, Answering Respondent has 

imposed Rs 1,00,000 /- penalty for the non­

compliance of Construction and Demolition 

Waste and has issued Stop Work Notice dated 

14/06/2024 to the Respondent No. 4-Project 

Proponent, U / s 26 7 ( 1) of Maharashtra 
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Municipal Corporations Act, 1949 and U / s 54 

of Maharashtra Regional and Town Planning 

Act, 1966. 

Hereto marked and annexed as "Annexu:re 

R3-I''. 

(11) I say and submit that on 20/06/2024 the 

Respondent No. 4-Project Proponent has 

deposited Rs 1,00,000/- penalty. Moreover, 

Respondent No. 4-Project Proponent has 

taken all the necessary precautions/ 

measures, those are as follows. 

1. An acoustic system has been installed to 

prevent noise pollution. 

ii. A green net has been installed along the 

boundary wall to prevent air pollution. 

iii. As per the rules of Maharashtra Pollution 

Control Board construction work is being 

carried out between 9.00 am to 7.00 pm. 

1v. The area is being excavated with a breaker 

without using blasting. 
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v. Care has been taken to spray water on the 

tractor to prevent dust from flying. 

v1. Transporting of Construction and Demolition 

waste is carried out in the truck, the road is 

being cleaned daily to prevent any accident 

due to soil falling on the public road. 

Accordingly, in view of above the Answering 

Respondent has withdrawn the Stop Work Nati 
I' 

dated 14/06/2024. 

( 12) In view of above the Answering Respondent 

has monitored the compliance of Construction 

and Demolition Waste under the Construction 

and Demolition Waste Management Rules, l_ 
2024. 

Pune 

Date: 2.'J./09/2025 

Respondent No. 3 

ERM~ Engineer 
Building Development Dept. Zone No 3 

Pune Municipal Corporation 

, 4 
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VERIFICATION 

I, Jaywant Baburao Pawar, Age: Adult, Executive 

Engineer, Building Permission Department, 

authorized signatory for Pune Municipal 

Corporation do hereby state on solemn affirmation 

that what is stated forgoing Para's is true and 

correct to my own knowledge and belief. 

Solemnly affirmed at Pune 

This2 ~ly1Biseptember, 2025 
~--:":-'""'"-~ 

Adv. for R spondents No. 3 

3 
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aft., 

tTYt ae s, qut - 89909$. 
2) 1.3Tfb. sft. ftraTG POGUf0 

yisqvn, gut - 99008. 

G.. : 8P3)42 
fentas : 4b|04 

Annexure R3-I
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